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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

ORIGINAL APPLICATION NQ,367 of 1993

DATE OF JUDGMENT: 21st April, 1993

BETWEEN:

Mr., P.V,.Reddy . ‘e

AND

Union of India represented by

1. The Divisional Railway Manager,
South Ed@stern Railway,
Waltair,
Visakhapatnam-4,

The Sr. Divisional Mechanical
Engineer (Diesel),

S,E,Railway,

Waltair, =

Visakhapatnam-8, .o

APPEARANCE :

S

COUNSEL FOR THE APPLICANT:
Not present.

COUNSEL FOR THE RESPONDENTS: Mr., N,R,Devaraj, Sr. SC for Rlys.

CORAM 3

Hon'ble Shri Justice V,Neeladri Rao, Vice Chairman

Hon'ble Shri P.T.Thirugengadam, Member (Adgmn.

=

o

Applicant

Respondents

Mr, M.,Balakrishna Murthy, Advocate

} ' . | 3 .'_*..'




JUDGMENT OF THE DIVISION EENCH DELIVERED BY THE HON'BLE
SHRI JUSTICE V.NEELADRI RAQ, VICE CHATRMAN
The applicant was dismissed from service after
inquiry in the departmental proceedings, by @& order
dated 25.2,1993 of the 2nd respondent. The applicant

preferred aw appeal to the lst resmondent on 3,3,1993 as

Smerm d an eade Al = =

of the Administrative Tribunals Act, 1985 lays down that
the Tribunal shall not admit an application in a case
where an appeal or recresentation as mentioned in Section
20(2) {b) has been made, unless a vperiod of six months

beli~g
had exnlred from the date of such an appeal or revpresen-

—C e o
tation, Suppose if the appéal or the representation cannot

~ Lﬁg—g_.___vmzééh c_.fw.% %@5\ SENETAN: N
be considered as a—egawse , then it is open to the applicant
to move the Tribunal even without preferring an appeai or
even durlng the pendency of the appeal hefore the expiry

Swdos or Gaolen LN
of six months from the date of filing #fF 1t ts e case-where

anU¢3eHJuu-;u%
xfthe applicant seeks stay of the proceedings. But
such a dquestion does rmot arise in this OA, Hence, the
OA is dismissed at the admission stage as premature,
This order of dismissal does not preclude the applicant
to putforth all his contentions before the-appellate autho-
rity in the appeal that is already preferred., It is also
needless to say that if the said appeal is not disposed of

within the period of six months from the date of filing,

the applicant, if so advised, is free to move this Tribunal

contd.,..
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in view of Sectinn 21(1)(b) of the A.T.Act. Tre OB is

dismissed accordingly, No costs.

~ (Dictated in the open Court), P -

i M

AP..T . THIRUVENGADAM) (V.NEELADRI RAO) J
\\\ _ Q Member(Admn )] Viee Chairman ,

Dated: 21st Aoril, 1993, Dy. Registrar(

vsn

Copy to:-

1. The Divisional Railway Manager, South Eastern Rallway,
Union of India, Waltair, Visakhapatnam-4.

2., The Sr., Divisional Mechanical Eng:neer(Dlesel) S.E.Railway,
Unien of India, Waltair, Visakhapatnam. :

3. One copy to Sri. M.Balakrishna Murthy, advocate, 49-35-27,
Abidnagar, Akkayapalem, Visakhapatnam. _

4. One copy to Sri. N.R.Devaraj SC for Railways, CAT, Hyd.

5. One spare copy.
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CHECKED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNWAL
HYDERABAD BENCH AT HYDERABAD.

. o ' !
THE .HON'BLE Mk.JUSTICE V.NEELADRT RAO
VICE CHAIRMAN '

AND

77 A o T
THE HON'BLE MR.’G’W&%MIRN H

MEMBEK ( ALMN )
D

THE HON'BLE MR,T.CHANDRASEKMAR £
' REDDY : MLMBER(JULL)

-

3

0.4, No,

T A NoT— (W .P.No )
Admitted and Interim directions
i¢sued,
allewea, . '
Disposed of with directions
Dismissed as withdrawn.
Dismissed '

L 4
Dignissed. for default.
Ordered/Réj?cted.

No order as to costs.
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